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ORDER 

 This is an Application for extension of time by the State 

Commission, the Applicant. 

We have heard the learned counsel for both the parties.  

Though we are not inclined to grant extension of three months time 

from the date of the Application as prayed for, in view of the 
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circumstances mentioned in the affidavit, we feel that it would be 

appropriate to grant short extension of time by directing the State 

Commission to dispose of the matter by re-determination as ordered 

in the main Order on or before 25.06.2014. Accordingly ordered. 

However, it is made clear that, at any cost, no further extension of 

time will be granted. 

 
 Accordingly, this Application is disposed of.    

 

 

   (Rakesh Nath)       (Justice M. Karpaga Vinayagam) 
Technical Member     Chairperson 
 
TS/js 
 


